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Judgene nt

( As per Hon, Mr, Justice V. Neeladri Rao, VC )

Heard Sri T. Jayant, Sexisgkstma=Redds, learned
counsel for the applicants and Sri N,V. Ramaﬁa, L N
‘1mmwanaj, %. ENPmamrmAs, Nk, Regbeva Reddy. learned
counsel Por the respondents.,

2. The 24'ﬁﬁplicanta herein are working in various
trades in DROL (R=3). They fildd this 0A praying for
direction to the respondents to fix their pay in the
pay scale of Rs,260-400 with effect from 16-10-1381,

3, The pay scales of the various categoriss like un-

skilled, smiskilled, skilled, highly akilled Gr.II, o>

existing
Highly skilled gr.I of the/industrisl workers in tha
Dafence estsblishmenta uere Pixgd gx_order No.F-1/(2)/

- 80/D(ECC/IC) dated 16-10-3981.Jf-ﬁésipgradation was made
from semi-skilled to skilled Qith affact from the gdama
date in regard to Piﬁe Qrades. Gn the basis of the
racommendations of the Anomalies Cnmmitfea, the upgrada-
tion was sxtended to 11 trades referred to therein with
efPfect from 15-10-1984 as per ordar Ne.3813/0S(0&M)/
Clv-1/84 vide A=1 (Eaplisr—vide—-Annexurs=A=5}, |
4, The industrisl workers in the Defence Establishments
belonging to the 11 tradss referred to in the letter
datsed 15-10-1984 appliadifor smendment in the petition
Piled by them in the Supreme Court aying for exténsian
of the baenefit of upgradatian for them from 16-10-1981
jyﬂ the prayer as per the said amendment was allowved by
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the Apex Court vide 1989(2) 5L) 100 (Bhagwan Sahal Carpenter

Vs, UOI & anether ).

Se Even before the judgement refsrred to ahovae was
diapgaaﬁ by thmrﬂperCourt,uarious industrial workers in
the Defance Establishmenta in the trades other than the
five trades referrad to by the Expsrt Cbmmittae and the

11 trades referred to by the Anomalies Cﬁmmittee moved the

various Benches of CAT praying for a direction to the

~raspagﬁents to extend t he banefit of upgradation and

enhanced pay scale with effact from 15-10~1984 and the

gama were ,lloved.

6. The Meme Ne,17(S)/89-D{Civ,.I), dated 19.3,1993
was issued by the Ministry ef Defence te the effect that
the pay scale eof Skilled Grade toe the upgraded pests

will be givenl:fffect £x t» frem 16,031981, It is in
regard te 11 trades that were identified by the Anemélies
Cemmittee, When these applicants whe are net cevered by
these trades, aleng with ethers made a representatien
clsiming that they alse have te be given the benrefit

qf upgradatien with effect frem 16.10,1981, it is stated
that the matter is under censideratien. Xerex cepy

of the judgment dated 2,10,1991 in W,P,Ne.492/91 (C) en
the file of the Supreme Ceurt is preduced befere usiwlisrein
WA DRI MDD ENSE while granting the benefit

of uﬁgradation te the petitieners therein whe are B.JE}
Makers with efféct frem 16.10.1991 it was ebserved as

under:= )

"Befere we part we weuld like te state
that the department sheuld grant'the

benefit unifermatly te all these trades

centd....
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which were te be upgraded after the

Deputy Secretary's letter dated Octeber 15,
1584, ﬁe de hepe that they will net be
‘driveﬁ te ceurt te receive the benefit ef
‘zxxh which they;are entitled as per the
interpretatien put by this Ceurt in

Bhagwani Sahai‘s case (supra)."

The said judgment might have been inier—adia placed
bizfere the Ministry ie,, R-I herein, Hence, R-I‘hap
te necessarily take & decisien in regard te tﬁe
inéustrial werkers in the Deferce erganisatien whe de
net ceme within the fi#e trades referred te by the
Expert Ceommittee and the 11 trades referred te by

P R PR A o ‘
the Anemalies Cemmittee, exteaé%ngLFhe benefit of

_upgradatien with effect frem 16.10,1981, lu &

eakeded B Mlans v 4

7. As the applicénts herein are similarly situated
te the applicants in OA 363/88, a directien has te be
given te the :espondents'to give netienal fixetien in

‘the pay scale ef Rs,260-400 as en 15,10,1984.

8. | The applicants have preduced tham befere us the
letter Ne.96532/IE/GTRE/RD-PERS-3/4692/D (R&D), dated
17.11.1993 wherein it 1s-stated that the‘monetary benefit
en such netienal fixatien wili be given effect te

frem 9.2.1988. We have te further state that if ulti-
mately R.I is geing to'ﬁake a decisien that the menetary
benefit has te be given wie.f. 1§.10.1981 er 15.10.1984
er any later date prier te 9.2.1988, the applicants alse

have te be given the memetary benefit accerdingly.




1. The Secretary, Ministry of Defence,
Union of India, New Delhi-1.

2, The Scientific Adviser to the Minister
of Defence and Director General,
Defence Research and Development Organisation,
Directorate’ of Personnel 'H' Block,
New Delhi-l1,

3, The Director, Defence Research and Development

' Laboratory(DRDL) P.O.Kanchanbagh, Hyderabad-258.
4. One copy to Mr,T.Jayant, Advocate, CAT.Hyd.

5. One .c.Opy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd.
6. One copy to Library, CAT.Hyd C

7 Oné .Spare copy. '
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9. In the result this OA is erdered as under:-

(i) The pay of the applicants has te be netienally
' fixed in the pay scale ef R.260-400 as en 15 10 1984
and the menetary benefit has te be given with effect
frem 9.2.1988, But if ultimately R-IX ié geing te take
@ decisien that the menetary benefit has te be given
even earlier te 9.2.1988, these applicants alse have

te be given the menetary benefit accerdingly.

(11) R-T has te take @ & decisien by 31.3.1996
- as te whethéf the benefit‘as per the Meme Neo,17(5)/
89-D(Civ,I), dated 19.3,1993 has te be extended even
' | te the trades ether than the five trides identified
by the Expert Cermittee and the 11 trades identified
by the Anemalies Ceommittee,

10. It is needless te say that if the applicants
are aggrieved in regerd te the ultimate decisioﬁ of
R-I, they are free te meve this Tribunal under Sec.19
of the Administrative Tribunals Act, No-costsﬂy

— (A.B.GORMHI) (V.NEELADRT RAG) ™

MEMBER ‘ADMN.) VICE CHAIRMAN

oy W

DATED: 15th September, 1995,
. Open ceurt dictatien.
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